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" :: Heard the learned co·..insel for the a;ipl icant, 
;1 

None is pres~nt on behalf of the respondents,, 
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ii 

ii 
2. In thik T.A. a prayer has been made for issue 

!i 
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I/ 
of ternporary

1
/ inj ..inction against revers ion of the 
" 'I 

applicant frorn the ~)ost of Sh,mting Jarrf-l.dur. ·rhe 
"' ,, 

application ·for temporary injunction was filed 
I\ 
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on 5.2.85. There is no point in passing an order 
I ., ,, 

about interi[m injunction at this stage after a 

iapse of eight and a half years. 
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:Vhe learned counsel for the applicant 
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states that ,;the d1?plicant is still working on that 
,, 

post, and i~ shows that the resr,:iondents h'=ve not 
'! ' 

reverted hi~. The a;?plication has become infructuous 

and the so..11e is dismissed accordingly. 
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